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The following Bill was introduced in the Andhra
Pradesh Legislative Assembly on2™ September, 2015.

L.A. BILLNO. 12 OF 2015.

A BILL FURTHER TO AMEND THE
ANDHRA PRADESH CHARITABLE AND
HINDU RELIGIOUS INSTITUTIONS AND
ENDOWMENTSACT, 1987

Be it enacted by the Legislature of the

State of Andhra Pradesh in the Sixty-Sixth Year
of the Republic of India as follows -

1. (1) This Act may be called the Andhra Pradesh  Short title and
Charitable and Hindu Religious Institutions commencement.
and Endowments (Amendment) Act, 2015.

(2) It shall be deemed to have come into force
with effect on and from the 27 May, 2015.
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Amendment of
section 96,
ActNo. 30

of 1987.

Repeal of
Ordinance
No. 1 of 2015.

2

In the Andhra Pradesh Charitable and Hindu
Religious Institutions and Endowments Act,
1987, in section 96, in sub-section (1), clause
(i-b) shall be omitted.

The Andhra Pradesh Charitable and Hindu
Religious Institutions and Endowments
(Amendment) Ordinance, 2015 is hereby
repealed.
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STATEMENT OF OBJECTS AND REASONS

According to clause (i-b) of sub-section (1) of section 96 of the Andhra
Pradesh Charitable and Hindu Religious Institutions and Endow-
ments Act, 1987, the Chairman, Tirupathi Urban Development Authority
is one of the ex-officio member of Tirumala Tirupati Devasthanams Trust
Board.

2. It is felt necessary to omit the Chairman, Tirupathi Urban
Development Authority as ex-officio member of Tirumala Tirupati
Devasthanams from the composition of the Tirumala Tirupati
Devasthanams Trust Board constituted under the said section on the
following reasons :-

(1) the Chairman, Tirupati Urban Development Authority is
purely a political appointment. A non-Hindu may be
appointed as Chairman, Tirupati Urban Development
Authority under the Andhra Pradesh Urban Areas
(Development) Act, 1975. As per Law the Member of
Tirumala Tirupati Devasthanams Trust Board has to be a
Hindu only;

(2) the Chaiman, Tirupati Urban Development Authority has
responsibilities related to Tirupati Urban Area Development
and he has to focus his attention on his primary task rather
than to get involved in the affairs of the Temple.

3. Accordingly, Government have decided to amend the said
provision of the Act suitably. It has therefore become necessary to amend
the said Act.
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4. As the Legislature was not then in session, having been
rorogued, and it has been decided to give effect to the above
ecisions immediately, the Andhra Pradesh Charitable and Hindu
eligious Institutions and Endowments (Amendment) Ordinance, 2015
A P. Ordinance No. 1 of 2015) was promulgated by the Governor on
he 26" May, 2015.

5 The Bill seeks to replace the said Ordinance.

PYDIKONDALA MANIKYALA RAO,
Minister for Endowments.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The Andhra Pradesh Charitable and Hindu Religious Institutions
and Endowments (Amendment) Bill, 2015, after it is passed by the
Legislature of the State may be submitted to the Governor for his assent
under article 200 of the Constitution of India.

PYDIKONDALA MANIKYALA RAO,
Minister for Endowments.

K. SATYANARAYANA RAO,
Secretary to State Legislature (Ifc).
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